KTEM NO. 202 COURT NO. 4 SECTI ON X V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition for Special Leave to Appeal (Civil) Nos.23311-23312/2007
(From the judgenent and order(s) in WP No. 858/1987 dated

09- MAR- 06 and RP No. 238/ 2006 dated 07-SEP-07 and WP No. 858/
1987 dated 07- SEP-07 of the H GH COURT OF DELH AT NEW DELHI)

M S JAI BHARAT TRADI NG CO. Petitioner(s)

VERSUS

UNION OF | NDI A & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)
(FOR FI NAL DI SPOSAL)

Dat e: 23/ 08/ 2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR, JUSTI CE DEEPAK VERVA

For Petitioner(s) Dhruv Meht a, Sr. Adv.
Anit Bansal , Adv.
Navi n Chaw a, Adv.
Gaur av Kaushi k, Adv.
Bhar at Arora, Adv.
Tushar Si ngh, Adv.
Mani sha Si ngh, Adv.
For Respondent (s) Rachana Srivastava, Adv.
Ranchi D., Adv.

Krutin Joshi, Adv.

SF% FSSSSSS

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Li st this mat t er for final di sposal on
Novenber, 2011 (non-m scell aneous day).

(A.S. BISHT) (SHASHI BALA V1 J)
COURT MASTER ASS| STANT REG STRAR
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